3 Oral Answers

for some structural changes to be
brought about both at the manage-
ment level ang the financial level, so
ag to make the company a viable pro-
position.

SHRI JAGJIT SINGH ANAND. I
have before me g representation sign-
ed by 20 workers of the Belgal In-
munity Employees’ Union, Jullundur
in which they have written to the
manager that they have never been
informed of any trouble being faced
by the company and that they have
always Dbeen loyally serving the
company. And one fine morning,
notice of final and full closure of the
business of the company is served
upon them, In view of this, will the
hon, Minister assure wus that the
rights of these workers who have
loyally served so long will be pro-
tected and that Government will see
that suwrh an important company with
such g historical background, a com-
pany which hag introduceg life-sav-
ing drvgs, is somehow or the other
saved even if it has to be taken over
by Government?

SHRI H. N. BAHUGUNA: Well,
Sir, I cannot make any proposition
like saying that we shall take such
and such action because it will be
legally incorrect and ethically wrong.
A Committee has beepn constituted to
go into the whole question with re-
gard to its condition its working
arrangements, its finances and the
mismanagement of the company., Oun
the receipt of the report only Gov-
ernment will be able to decide its
future course of action.

DR. M. M. S. SIDDHU: Sir, the
Bengal Immunity Company has spe-
cialised in the production of biological
drugs especially vaccines and sera.
Will the hon, Minister take into con-
sideratipp that with the stoppage of
work there is no scarcity created of
these vital drugs?

SHRI H. N. BAHUGUNA: May I
again say that, firstly the company
has not closed down. Therefore, the
current production is on. Secondly,
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some of the sera which Bengal I'menu-
nity was producing like anti-rabies
vaccine, have recently been started
to be produced by Bengal Chemicals
also, However, I can agssure the hon.
Members through you, Sir, that Gov-
ernment will keep a close watch om
the situation and nothing will be
allowed to create any scarcity of life-
saving or otherwise necessary drugs
or sera or vaccines,

Loss suffered by the Durgapur Ferti-
liser Plant due to workers’ strike

*392, SHRI SYED NIZAM-UD.

DIN: t
SHRIMATI HAMIDA HABI-
BULLAH:
SHRI SAWAISINGH SISO-
DIA:

SHRI PRAKASH MEHROTRA:
SHRI NATHI SINGH:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the
Durgapur Fertiliser Plant has suffered
a heavy loss due to the recent strike
by its workers;

(b) if so, what are the details in
this regard; and

() what steps Government have
taken to meet the demands of the
workers?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) to (c¢) The workers of
the Durgapur Unit of FCI were on
strike from 7th January, 1978 to 18th
February, 1978. The major demand
of the workers was that the manpower
and job description in the different
plants should be decided in consulta-’
tion with their unions. After prolong-
ed negotiations an agreement was
reached between the management and

1The question was actually asked
on the floor of the House by Shri
Syed Nizam-ud-din,
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the uniong under which the jssues re-
garding manning and job description
are to be referred to an outside ex-
pert body, preferably the National
Productivity Council for study, The
report of the expert body will be im-
plemented after a discussion with the
Union, -

The total loss in production due to
the strike amounted to Rs. 315 lakhs.

SHRI SYED NIZAM-UD-DIN: Sir,
part (¢) of my question was: ‘What
steps Government have taken tg meet
the demands of the workers?” That
has not been replieq to.

st e bt ®Y smre @ fean
fF =@ o gs@r g § Aiw qoAd
WeFEIfadr HIET HT Tg FTRAT %
w3 fear war g

SHRI SYED NIZAM-UD-DIN: I
wou'd like to know from the hon,
Minister what were the tnain demands
of the workers because this strike
was for forty days or more and the
Government was very much reluc-
tant to negotiate with the workers
for such a long time and the strike
resulted in 5 loss of about Rs. 4
crores. Therefore, it has been totally
improper for the Government not {o
negotiate with the workerg within
time. It has been our experience
that whenever there is a strike, it is
ignored by the Government till the
consequences are very dangerous.
Therefore, I woulq like to know from
the hon, Minister, what were the
main demands of the workers and
why the Goverament did not move in
tim, to negotiate with the workers.
Why was the Government so reluc-
tant to do it?

w1 srrsare faey g o #Y Far fear
1 % T Fr Af F ar § gy 7 98
qr,
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SHRI U. R. KRISHNAN: Sir, whers
the question is asked in English, the
answer should also be given in Eng-
lish and not in Hindi.

SHRI SYED NIZAM-UD-DIN. This
is the precedent in th, House, Sir,
that when a Member asks a questionx
in English we expect a reply also i
English, We cap understand if the
Minister does not know English.

MR. CHATRMAN: Please resume,.

=t S fas: & o TS
¥ qF71 § gwmia St f5 a59 91 e
i ag & fF F1@mE & 9 959 §
ST T AR 9% AT SAF Sa
fefexTem & are o T o S, 9F
Wt fqo F%7 FT g% g1 g Af®
oF faw g & T #1 Aifew far av
Y g FT &1 At 3AfAC ag ggar
Zee T o WX safan 39T F1 ara-
Hiq ww ¥ feFwa gd

SHRIMATI MARGARET ALVA:
Sir, there has been an effort, at least
as far as the public sector undertak-
ings are concerned, during the last
few years to see that the workers get
a right tg be represented on their
Management Board. I would like to
know whether this has peen accepted
as a rulg iy the Fertiliser Corpora—
tion as well, ar¥l if so, why the re-
presentatives were ot there on the
Board of thig particular public sec-
tor undertaking, so that such prob-
lemg are not faced and thev do not
have to go to the National Producti-
vity Council to settle these problems,

oY Fagae fost © qd & whafefua¥
# U F gfqe § S AYSHE TS IAA
feear & & fau qan foar § aamg
arR ww ) FfFw 99 & g 9 AEE
AT ST g

Y AT WAt oy 7



v 4 Oral Answers
=it s fas : aifE Qar ws aF
ET gET R '

SHRIMATI MARGARET ALVA:
‘Sir, T asked whether there was any
=effort made during the last few years
40 give them representation on Boards.
If not, why, ?a these public sector
-undertakings no efforts have been
amade and no action hag beep taken?

SHRI N. G. RANGA. gir, the hon.

“Minister has not answered that ques-
Aion,

SHRI H. N, BAHUGUNA: Sir, the
wrinciple of participation of workers
in management has long back been
-accepted. But it requires to be spelt
=out clearly as to what it really means
in the present context. (Interrup-
Zions). I can only submt, with all
respect to Shri Ranga, for whom I
thave the highest regard .

DR, V, P, DUTT: You had?

SHRI H. N, BAHUGUNA.
X have.

I said

MR. CHAIRMAN: You have not
‘theard him properly.

SHRI H, N. BAHUGUNA: They
"will never hear me, That is why they
are there and I zp; here. If they
wwould have heard mg .

DR. V. P, DUTT: He is only talk-
#ing of principles all the time,

SHRI H. N. BAHUGUNA:. I am
‘talking of the principles. But they
never believe either in talking about
‘them or acting on them. Neverthe-
Jess, I would like to say to them that
workers’ participation in management
has many shapes, For example, in
France, it is one concept. In Yugo-
slavia, it is one concept. In India,
“this plalm which is coming up will in-
~dicate the Janata Party’s total view
©on it. Meanwhile, the Ministry of
"Labour have already constituted 2
working group. I can agsure the
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House that as soon as the recommen
dations of the working group come
it will be our endeavour to find ou
what can be done in relation to FC.

SHRI KHURSHED ALAM KHAN:
Sir, I am quite happy to know wha'
the hon. Minister has said. 1t ha:
been rather my education when k¢
said that this principle has been well
understood, well-accepted and well-
appreciated. But in regard to imple.
mentation, he doeg 'not understand it
he does not appreciate it anq he doet
not want to implement it. Besides
this, I would also like to know an-
other thing, He has mentioned about
the concept in Fraace England anc
other places. I would like to know:
What is his own concept in this coun-
try? What ar, they going to do in
India in regard to this matter? Wha
will be the level? Wil] it be at tha
managcment level or at the middle
level or at the factory level? Whal
will be the level? Besideg this, ar<
they also going to allow the financia’
participatio, of workers in manage-
ment?

MR. CHAIRMAN: The first part
is only a general observation. The
second part is to be replied.

SHRI H, N. BAHUGUNA. Sir,
with respect to the hon. Member, may
I inform him that it is not given to
me to express 'my views? I have said
that this Plaa document which will
be before the National Development
Council and this House soon will bs
able to spell out the totality of the
view in a concrete form in relation to
the spirit and the content thereof

"This Committee which has beepn cons-

tituted by the Labour Miaistyy will
assist in this. This committee in
which various organisations of trade
unions and varioug interests have
been represented will spell out what
it really means under the Indian con-
ditions. But I am sorry to say that
he has been less than fair to 'me when
he said that I do not believe in acting
on them op in appreciating the prin-
ciple. This ig far from the truth,
Secondly, I never referred to tha
UK. I know very little about this
practice in those countries. Primarily,
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my interest has been located to-
wardg the French and the Yugosla-
viap experience,

SHRI S, W. DHABE: Sir, this
Goverament is committed to the Gan-
dhiap philosophy. It is a well-known
principle that if 5 strike takes place,
arbitration should be offered. Or,
if there is ap offer for arbitration
from the trade wunion the manage-
ment should agree to it. I would
like to know from the hon, Minister,
1 view of thg huge loss of Rs. 315
lakhs, whether there was any offer
made by trade union for arbitra-
tion, Or, did the management offer
to the trade union the settlement of
the dispute through arbitration which
would have resulted in the avoidance
of thig loss?

SHRI H. N. BAHUGUNA: I am
sorry to say and I must say with deep
anguish that in spite of our best
efforts and an offer even to abide by
the decision of the Labour Minister
of West Bengal, unfortunately, our
trade union friends did not appre-
ciate the position including our
offer to have the matter referred to
adjudication or arbitration, whatever
you call it.

*393 [The questioner  (Shrimati
Aziza Imam) was absent, For ans-
wer, vide col, 35-36 infra.]

Guarding of the railway track

*394, DR. V. P. DUTT:}
SHRI HARSH DEO MALA-
VIYA:

Will the Minister of RAILWAYS
be pleased fo state;

(a) whether it is a fact that the
Chairman of the Railway Board has
recently stated that despite their
best efforts, the Railways were not
able to effectively guard the entire
length of the railway track in the
country; and

+tThe question wag actually asked on
the floor of the House by Dr V. P,
Dutt.
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(b) if so, how much expenditure iss
being incurred monthly on the 25,L0¢»
men at present deployed to guard the
railway track and what is the require--
ment of men and money for guarding:

the entire railway track in the imme--
diate future?

THE MINISTER OF RAILWAYS:

(PROF. MADHU DANDAVATE):.
(a) Yes, Sir,

(b) About 11,000 Railway Protec--
tion Force personnel and 14,000 gang--
men have beea deployed to guard the
railway track in vulnerable areas.
The average expenditury incurred on:
gangmen alone is about Rs, 30 lakhs.
per month. The Railway Protection-
Force personnel have been deployed
by withdrawing them from their nor-
mal quties. There is peither a propo-~
sal to guard the entire 61,000 kilome--
ters of railway track nor ig it feasible..

DR. V. P, DUTT: Sir, I am sorry-
to say that even the decent ang hon.
Minister has in a recent statement:
minimised the gravity of the problem
and the sense of insecurity asnong-
travellers on railways. In fact, many
people have stopped travelling by
railways out of fear. On the one-
hand, the hon, Minister says that.
ther, is ap organised gang. On the
other hand, he feels chary of blam-
g the organisationg which are bhe-
hind them. I would like to know why~
there is hesitation on his part im
naming the organisations. After all,
he has ip g speech reported in the:
papers yesterday stateq that 20 per-
sons were arrested in commection with
these sabotage cases. Now, I would:
like to ask him whether he has made
inquiries zbout their political affilia—
tions and their political group affilia-
tions and what hag been the evidence’
so far in thig regard.

PROF, MADHU DANDAVATE: Sir;
in the beginniag, I refute the asper--
sion that [ am trying to minimise the-
significance of the dangers of acci-
dents. I go by facts. Unfortunately,
that is the case with me. You haves



